HIGH COURT OF TRIPURA
AGARTALA

No.F.44(1)(c)-HC/2021/ 17974 13" August, 2021

ORDER

The Hon'ble Chief Justice and other Hon’ble Judges of the High Court of
Tripura had a meeting today with the representatives of the Bar and the
Government Advocates led by the Advocate General to review the High Court
and the District Courts functioning. The views expressed by the members
present have been taken into consideration. The Hon'ble Judges were of the
opinion that the situation of corona virus infection has considerably improved in
the State with the positivity rate of the infections steadily declining. It was also
noted that most of the employees of the court are fully vaccinated so also many
lawyers. In view of the improved situation the Government has also removed
most of the corona restrictions and pushed back the night curfew to 9.00 pm.
The High Court was therefore of the opinion that the stage has come where
functioning of the courts should be expanded. Under the circumstances effective
from 16" August, 2021, in modification of the previous order dated 307 July,
2021, following arrangements are made:

For the High Court:

(1) Effective from 16.08.2021 the High Court shall take up for hearing
through virtual mode all urgent as well as non-urgent cases during
normal court hours of Part-I and Part-I lists. However in case of a
matter placed in Part-11 list, the hearing would be taken up only if
both sides agree for the same;

(2)  Filing of all cases will be accepted by the High Court Registry
during normal time;
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(3)

The Registry shall function with 100% staff presence. All
employees of the High Court will attend duty every day as per

normal duty hours.

For the District Courts (including Family Courts):

(1)

(4)

The District Courts including the Family Courts shall resume
physical hearing of all cases with a special focus and priority to be

given to sessions trials of under trial prisoners;

The District Courts (including Family Courts) shall function with
100% staff presence. All employees will attend duty every day as
per normal duty hours.

The advocates may please request the litigants not to visit the
court as far as possible. The advocates, the visiting litigants and

the staff-members would take all necessary precautions. In

particular following precautions shall be treated as mandatory:

) Wearing of mask at all times except for taking food

or drinks would be compulsory;

i) Proper social distance shall be maintained at all

times;

iii) Even in the Bar room the lawyers shall ensure safe

distancing;

iv)  Additionally the advocates concerned may ensure
that the litigants and visitors whose presence is not
necessary in the court, may not visit the court

premises;

The District Judge would ensure that in the court rooms there is

social distancing maintained. For such purpose he/she may make
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